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CoNoOGORLON =

ORDER

(DATE OF HEARING 11.8.2003)

This petition for approval of incentive/disincentive in respect of Gandhar
GPS and Kawas GPS from the respective date of their commissioning up to

31.3.1998 was disposed of vide order dated 24.10.2002. However, in Review



Petition No. 137/2002, the Commission in its order dated 4.4.2003 had allowed
review as regards liability of the petitioner to pay disincentive for the period from

1.8.1996 to 31.3.1998. The petition is accordingly listed for hearing.

2. Shri S.K. Agnihotri, Advocate appearing on behalf of Respondent No.1 has
submitted that MPSEB has filed a miscellaneous appeal (No. 1117/2003) against
the Commission’s order dated 4.4.2003 before Madhya Pradesh High Court,
Jabalpur and the High Court by its order dated 8.8.2003 in the said appeal has
granted liberty to the Commission to proceed with the hearing of the Petition No.
78/2001, with a further direction that the Commission shall not pass final order
therein until further orders. The appeal is listed for final disposal before the High
Court on 29.8.2003. Shri Agnihotri has placed before us a copy of the order of the

High Court.

3. We have heard the learned counsel for the parties. In view of the order of
High Court, a prayer has been made by the learned counsel for the parties for
adjournment of the petition on a date after 29.8.2003. Accordingly, hearing of the
petition is adjourned. After the decision of the High Court, a copy of the order shall
be placed on record by the petitioner and the office shall process the case further

in the light of directions and decision of the High Court.
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